State Vs. Jafar Hussain
FIR No. 214/2018
under Section 22/29 NDPS Act

PS Crime Branch
06.07.2020.

Present: Ld. Addl. PP for State.
Sh. Laxman and Sh. Vikas, Ld. Counsel(s) for accused/

applicant.

Heard. Perused.
A report be called from concerned Jail Superintendent

regarding medical condition as well as conduct of accused/applicant in

jail for 09.07.2020.
Main file be also put up on said date.

Bl
(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/06.07.2020




tate Vs. Afroz
FIR No. 218/2018 :
under Section 22/29 NDPS Act & 63/65 Copyright Act

PS Crime Branch
06.07.2020.

Present: Ld. Addl. PP for State.
Ld. Counsel for accused/applicant (through V/C).

Heard. Perused.

Ld. Counsel for accused/applicant submits that the present
application be adjourned for 14.07.2020 and on the NDOH, he will
physically appear in Court for addressing arguments.

Request is allowed.

Now to come up on 14.07.2020 for purpose fixed.

File of main case be also put up on NDOH.

Www\

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/06.07.2020
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State Vs. Ziauddin @ Jugnu
FIR No. 267/2016

under Section 394/397/307 IPC
PS Chandni Mahal
06.07.2020.

Present: Ld. Add!. PP for State.

Sh. R.K. Giri, Ld. Counsel for accused/applicant.

Heard. File perused.

Ld. Counsel for accused/applicant submits that present application
has been filed on behalf of accused/applicant named above for grant of regular

bail. It is further submitted that accused/applicant was arrested on 26.12.2016 and
he is in custody since then.

It is further submitted that material witnesses have
already been examined and there are glaring contradictions in the testimony of
PWs.

It is further submitted that accused/applicant is a permanent resident of
Delhi and is not likely to abscond.

On the other hand, Ld. Addl. PP for State has strongly opposed the
present application.

It is not in dispute that accused/applicant is in JC since the last more
than 3

v2 years. Material witnesses have already been examined. Conclusion of
trial is likely to take time. The pandemic of COVID-19 is spreading at an alarming
rate.

Keeping in view the aforesaid facts and circumstances,
accused/applicant is hereby admitted to Court Bail on his furnishing

personal bond in the sum of Rs.20,000/-

with one surety in the like amount to
the saief-satisfaction of this court.

L Application stand disposed of accordingly. ﬂ/
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il
(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts
Delhi/06.07.2020













State Vs. Chidubere
FIR No. 612/2014
PS NDRS

06.07.2020.

Present: Ld. Addl. PP for State.
Accused is not produced from JC.

No PW is present today.

Heard. Perused.

Perusal of record shows that present case was fixed for
27.03.2020. The same was adjourned for today in view of directions
given by Hon'ble High Court of Delhi as well as by Ld. District and
Sessions Judge (HQs) regarding en-bloc adjournment of cases, in
view of pandemic of COVID-109. .

Now to come up on 07.10.2020 for P.E.

Issue production warrants qua accused for said date.
it
(Deepak Dabas)
ASJ/Special Judge, NDPS

(Central) Tis Hazari Courts
Delhi/06.07.2020




